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(d) whether all the allotted plots have 
been built up and. if lIot the reasons there-
for; and 

(e) whether G"veroment are contemplat-
ing to olltend the industrial sector at 
Chandiprh and. if so. the details thereof? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) to (e). Informathn is being 
collected and will be placed on the Table of 
the HoUle. 

Total Problbltlon In Delhi 

10173. SHRI V. NARASIMHA RAO: 
Will the Minisler of LAW AND SOCiAL 
WELFARE be rlused to state: 

(a) wheiher the Delhi Administration 
proposes to impose tOlal prohibition in the 
capital shol tly ; 

(b) whether Gover ,;men! have been 
consulted in this regard; and 

(e) if so, the reaction of Government in 
r~ r  th-reto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. (SHRIMATI) PHULRI'NU GUHA): 
(al to (c). The Delni ,\dministration who are 
primarily con;:erncd in the mailer have 
intimated Ihnt prohibition could b. enforced 
10 Delhi ro i ~  the whole of India or the 
States in the NOllhern Zone do like-wise. 
The enforcement of prohibition is. however, 
the responsibility of the State Governments 
concerned. 

Allotment of Can 10 M. PI. 

10174. SHRI LOBO PRABHU: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to slate 
tbe reasons why priority in allocation of car. 
abouJd be aiven to Membtrs or Parliament 
. ·in tbe face of tile sta'ement made in the 
Supreme Court that they are enabled to seJl 
tbelr can aCter two years at higher prices 
tban paid by them ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADB 
AND COMPANY AfFAIRS (SHRI F. A. 
AHMEJJ): Mcmbua 9f parliamcnt lie 

allotted cars from out of the Central Govern-
ment quota to enable them to perform their 
Parliamentary duties efficiently. Although, 
ur.der the Motor Cars (Distribution and Sale) 
Control  Order, 19S9, Rny penon includinll a 
Member of Parliament can sell a car after 
tbe expiry of two yonrs from the date of itl 
pUR:hase as a new car; a Member of Parlia-
ment il not normally allotted another car 
from the Central Government quota before 
the lapse of four years from the date of pur-
chase of the earlier car. 

New Railway Line from Barbll. Ban.panl 
and Bara,amda Sector of Keonlbar 8 ad 
Slngbbbum DIstrict. of Blbar to 

Barauan or Raksbl 

1017S. SHRI G C. NAIK: Will the 
Minister of RAILWAYS be pleased to st .. te: 

(a) wbether a Railway line from Barbil, 
Baorpanl and Barajamda sector of Keonjhar 
and Singhbhum Districts of Bihar to Barsuan 
or Raksbl (Bondamunda and B1nl1l'n Line) 
is feasible; and 

(b) if so, what are the factor. prohibit-
ing conne~tion of this zone direct to the 
Rourkela Steel Plant? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b). Survcya for 
the Talcher-Blmlagarh rail line with an 
e~ten ion to Koira Valley and onward to 
Banapani are already hi proart!lS. Further 
consideration to this projec:t can be aiven 
only after the surveys are completed and 
results thereof become known. 

10176. SHRI BENI SHANKER 
SHARMA: Will the Minister of STEEL 
AND HEAVY ENGINEERING be pleased 
to atate : 

(a) wberther any agreement has been 
coocluded between ladla and Ruaaia for the 
supplv of a mllliou Ionnel of steel from the 
Bbilal Steel Plant for tbe nex t three years ; 

(h) If so, the price per ton and whether 
the .ame is commensurate with the Inter-
national market price or it is lIoiol to be 
CODCCI,ional ; and 

(c) If il is conceasional, tbe per,entage of 
CODCClsioo allowed aDd the reasoal thereCor 
..nd wbat would be till: total v. C!1 auch 




